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The Lok Sabha met at Eleven of the Clock

[MADAM SPEAKER in the Chair]
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WELCOME TO PARLIAMENTARY DELEGATION
FROM MALDIVES

MADAM SPEAKER: Hon. Members, I have an announcement to make.

On behalf of the Members of the House and on my own behalf, I have great
pleasure in welcoming His Excellency Mr. Abdulla Shahid, Speaker of the
People’s Majlis of Maldives and other distinguished Members of the
Parliamentary Delegation from Maldives who are on a visit to our country as our
honoured guests.

They arrived in India on 4 May, 2013 and are now seated in the special box.
We understand and highly appreciate the role of the People’s Majlis in this historic
period when democracy is taking roots in Maldives. I am confident that their visit
will further strengthen the excellent bilateral relations between our two countries
and diversify into newer areas for the benefit of the people of both the countries.
We wish them a very comfortable and rewarding stay in our country. Through
them we convey our greetings and best wishes to the Parliament, the Government

and the friendly people of Maldives.

... (Interruptions)
11.02 hrs

At this stage, Shri Ganesh Singh, Shri Shailendra Kumar, Shrimati
Harsimrat Kaur Badal and some other hon. Members
came and stood on the floor near the Table.

... (Interruptions)
MADAM SPEAKER: Question 541, Shri Jai Prakash Agarwal.

... (Interruptions)
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11.03 hrs
MADAM SPEAKER: Question 541, Shri Jai Prakash Agarwal.

(Q.541)

SN T YHT IEATA : ALhE HeGdl, § AT AL S A S s g 6 giar @ 110
A pHTEEd A S 2 SR 1 gTed 89X 99 & ,...(¥ag) S gl § I8
SN © 6 8 R = DI Sl 18 A H FWR B, S© HATA Ml ofFT <1 98 9N <
W 2 ot ffed o & T S BIS § ST gsal Bl (9aeT) 98d R U9 S § ofet
faferd) <SS & 91 ST e T8 © oifhT S9d! <fS SR ol TSl § SR S aR @
faguer St § a1 I8 WOl ST 8 3R $B S U & Sl 370 ANR®T Bl HFeR o 17T
&d € iR Sf@ Sfexd Bl & a1 d BIST BT B bR & ... (AgHT)

# AT HA S QS Arear g fd S 59 feen H @ bew JoiY 8 iR S
YD A 8, T8 MYeh] SIAld HAINSIeh 6l 8| § AU S =Tl g b 100 BIS Bl
ST dTel <7 H oMy fAferdy e HrHe st R T8l PR Idhd 99 SRR Bl $d9 ENIE

27... (cgasr)

2 s [ @ e weigy), # AT We Helqd Bl Wil Bl AHel J8T g1 A9 A |qard
& IR H I8 e a1 8 16 & 1 dR © & 89 deeas) Mfed off oy i 78
PR Ah ... (FAYM) H ITDH! WA F eAd g (b MM ® Jarsil bl b Q=M <1 SRl
gl ...(cgur) # 3ue Jedd W U e BRA1 A b Sl sAN T B W ©, 98
13 ORI 8, IFDHT B9 15 ARG B B A %RJTE D A - A T & ARG g
Ferfergd W daers g1 9Rd Whrae Ao febd HHeT # gamwil &1 ¢f+i & forg sraeR el
g, AP Ha & 1Y AT SIS Wil 1 8§l a1 W AAAT § gAvad i)
W 32 G &, 9 qQaR 04 R & A1 S &1 TN &R 32 &1.... (7aem)
MADAM SPEAKER: The House stands adjourned to meet again at 12.00 noon.
11.05 hrs

The Lok Sabha then adjourned till Twelve
of the Clock


aruna
td by b 


06.05.2013 11

12.00 hrs
The Lok Sabha re-assembled at Twelve of the Clock.
(Dr. Girija Vyas in the Chair)
... (Interruptions)
12.0 % hrs.

At this stage Shri Ganesh Singh, Sk Saidul Haque, Shri Neeraj Shekhar, Dr. Ram
Chander Dome, Shrimati Harsimrat Kaur Badal and some other hon. Members
came and stood on the floor near the Table.

PAPERS LAID ON THE TABLE

MADAM CHAIRMAN : Now, Papers to be laid on the Table.
Shrimati Jayanthi Natarajan.
... (Interruptions)
THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATI JAYANTHI NATARAJAN): I beg to lay on the Table:-
(1) A copy each of the following papers (Hindi and English versions) under
Section 619A of the Companies Act, 1956:-
(i)  Review by the Government of the working of the Andaman and
Nicobar Islands Forest and Plantation Development Corporation
Limited, Port Blair, for the year 2011-2012.
(1))  Annual Report of the Andaman and Nicobar Islands Forest and
Plantation Development Corporation Limited, Port Blair, for the
year 2011-2012, alongwith Audited Accounts and comments of
the Comptroller and Auditor General thereon.
(2) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (1) above.
(Placed in Library, See No. LT 9028/15/13)
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(3) A copy each of the following Notifications (Hindi and English versions)

issued under Sections 12 and 13 of the Environment (Protection) Act, 1986:-

(1) S.0. 592(E) published in Gazette of India dated 8" March, 2013
making certain amendments in Notification No. S.0.1174(E) dated 18"

July, 2007.
(i)  S.O. 945(E) published in Gazette of India dated 12" April, 2013
making certain amendments in Notification No. S.0.1174(E) dated 18"

July, 2007.
(Placed in Library, See No. LT 9029/15/13)
(4) A copy of the Environment (Protection) Amendment Rules, 2013 (Hindi
and English versions) published in Notification No. G.S.R. 176(E) in Gazette of
India dated 18" March, 2013 under Section 26 of the Environment (Protection)

Act, 1986.

(Placed in Library, See No. LT 9030/15/13)

(%) (1) A copy of the Annual Report (Hindi and English versions) of the
Centre of Excellence for Medicinal Plants and Traditional
Knowledge, Bangalore, for the year 2011-2012, alongwith Audited
Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Centre of Excellence for
Medicinal Plants and Traditional Knowledge, Bangalore, for the
year 2011-2012.
(6) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (5) above.

(Placed in Library, See No. LT 9031/15/13)

... (Interruptions)
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THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS AND MINISTER OF STATE IN THE MINISTRY OF DEFENCE
(SHRI JITENDRA SINGH): I beg to lay on the Table:-

(1)

2)

A copy each of the following papers (Hindi and English versions):-

(1)

)

3)

4

(i)

(i)

Memorandum of Understanding between the Goa Shipyard Limited
and the Department of Defence Production, Ministry of Defence, for
the year 2013-2014.

(Placed in Library, See No. LT 9032/15/13)
Memorandum of Understanding between the Hindustan Shipyard
Limited and the Ministry of Defence for the year 2013-2014.

(Placed in Library, See No. LT 9033/15/13)

Memorandum of Understanding between the BEML Limited and the
Department of Defence Production, Ministry of Defence, for the
year 2013-2014.

(Placed in Library, See No. LT 9034/15/13)

Memorandum of Understanding between the Garden Reach
Shipbuilders and Engineers Limited and the Department of Defence
Production, Ministry of Defence, for the year 2013-2014.

(Placed in Library, See No. LT 9035/15/13)

A copy of the Annual Report (Hindi and English versions) of the National
Sports Development Fund, New Delhi, for the years 2007-2008, 2008-
2009, 2009-2010, 2010-2011 and 2011-2012, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the National Sports Development Fund, New Delhi, for the

years 2007-2008, 2008-2009, 2009-2010, 2010-2011 and 2011-2012.
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(3) Five statements (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (2) above.

(Placed in Library, See No. LT 9036/15/13)

... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI D. PURANDESWARI): I beg to lay on the Table:-
(1) A copy each of the following papers (Hindi and English versions):-
(i) Memorandum of Understanding between the State Trading
Corporation of India Limited and the Department of Commerce,
Ministry of Commerce and Industry, for the year 2013-2014.
(Placed in Library, See No. LT 9037/15/13)

(1))  Memorandum of Understanding between the PEC Limited and the
Department of Commerce, Ministry of Commerce and Industry, for

the year 2013-2014.
(Placed in Library, See No. LT 9038/15/13)

(ii1)) Memorandum of Understanding between the India Trade Promotion
Organisation and the Department of Commerce, Ministry of

Commerce and Industry, for the year 2013-2014
(Placed in Library, See No. LT 9039/15/13)

(iv)  Memorandum of Understanding between the MMTC Limited and
the Department of Commerce, Ministry of Commerce and Industry,

for the year 2013-2014.

(Placed in Library, See No. LT 9040/15/13)
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(2) A copy of the Newsprint Control (Amendment) Order, 2013(Hindi and
English versions) published in Notification No. S.O. 543(E) in Gazette of India
dated 6™ March, 2013 under Section 29B of the Industries (Development and
Regulation) Act, 1951.

(Placed in Library, See No. LT 9041/15/13)

... (Interruptions)
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THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRIMATI PANABAKA LAKSHMI): I beg to lay on the Table a

copy each of the following papers (Hindi and English versions):-
(1) Memorandum of Understanding between the National Jute
Manufactures Corporation Limited and the Ministry of Textiles for

the year 2013-2014.

(Placed in Library, See No. LT 9042/15/13)

(2) Memorandum of Understanding between the National Handloom
Development Corporation Limited and the Ministry of Textiles for

the year 2013-2014.
(Placed in Library, See No. LT 9043/15/13)

(3) Memorandum of Understanding between the Jute Corporation of

India Limited and the Ministry of Textiles for the year 2013-2014.

(Placed in Library, See No. LT 9044/15/13)

... (Interruptions)
THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
AND INFORMATION TECHNOLOGY AND MINISTER OF STATE IN THE
MINISTRY OF SHIPPING (SHRI MILIND DEORA): I beg to lay on the Table:-
(1) (i) A copy of the Annual Report (Hindi and English versions) of the
Electronics and Computer Software Export Promotion Council,
New Delhi, for the year 2011-2012, alongwith Audited Accounts.
(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Electronics and Computer
Software Export Promotion Council, New Delhi, for the year 2011-
2012.
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(2) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (1) above.

(Placed in Library, See No. LT 9045/15/13)

(3) A copy of the Quality of Service (Code of Practice for Metering and Billing
Accuracy)(Amendment) Regulations, 2013(Hindi and English versions) published
in Notification No. F. No. 305-8/2012-QOS in Gazette of India dated 25™ March,
2013 under Section 37 of the Telecom Regulatory Authority of India Act, 1997.
(Placed in Library, See No. LT 9046/15/13)

(4) A copy each of the following Notifications (Hindi and English versions)
under sub-section (3) of Section 87 of the Information Technology Act, 2000:-
(i)  The Cyber Appellate Tribunal (Salary, Allowances and Other Terms
and Conditions of Service of Chairperson and Members)
Amendment Rules, 2012 published in Notification No. G.S.R. 50(E)
in Gazette of India dated 29" January, 2013.
(i1) The Information Technology (Salary, Allowances and Terms and
Conditions of Service of the Director General, Indian Computer
Emergency Response Team) Rules, 2012 published in Notification
No. G.S.R. 51(E) in Gazette of India dated 29™ J anuary, 2013.
(Placed in Library, See No. LT 9047/15/13)

... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI KODIKKUNNIL SURESH): I beg to lay on the Table:-
(1) (1) A copy of the Annual Report (Hindi and English versions) of the

Employees’ Provident Fund Organisation, New Delhi, for the year
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2011-2012.

(1) A copy of the Annual Accounts (Hindi and English versions) of the
Employees’ Provident Fund Organisation, New Delhi, for the year
2011-2012, together with Audit Report thereon.

(ii1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Employees’ Provident Fund
Organisation, New Delhi, for the year 2011-2012.

(2) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (1) above.
(Placed in Library, See No. LT 9048/15/13)
3) (1) A copy of the Annual Report (Hindi and English versions) of the
V. V. Giri National Labour Institute, Noida, for the year 2011-2012,
alongwith Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the V.V. Giri National Labour
Institute, Noida, for the year 2011-2012.

(4) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (3) above.

(Placed in Library, See No. LT 9049/15/13)

... (Interruptions)
THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI D. PURANDESWARI): On behalf of Shri Sarvey
Satyanarayana, [ beg to lay on the Table:-
(1) A copy each of the following Notifications (Hindi and English versions)
under section 10 of the National Highways Act, 1956 :-
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(1)

(ii)

(iii)

(iv)

)

(vi)

(vii)
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S.0. 530(E) published in Gazette of India dated 6™ March, 2013,
making certain amendments in the Notification No. S.O. 938(E)
dated 29™ April, 2011.

S.O. 513(E) published in Gazette of India dated 5™ March, 2013,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No.71A (Rohtak-Panipat Section)
in the State of Haryana.

S.0. 613(E) published in Gazette of India dated 11™ March, 2013,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No.71 (Rohtak-Bawal Section)
in the State of Haryana.

S.0. 113(E) published in Gazette of India dated 8" January, 2013,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No.21 (Bilaspur-Ner Chowk
Section) in the State of Himachal Pradesh.

S.0. 19(E) published in Gazette of India dated 2" January, 2013,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No.13 (Solapur-Bijapur Section)
in the State of Karnataka.

S.0O. 194(E) published in Gazette of India dated 19" January, 2013,
regarding acquisition of land for building, maintenance, management
and operation of National Highway Nos. 218, 63 and 4 in the State
of Karnataka.

S.0. 7(E) published in Gazette of India dated 2™ January, 2013,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No.218 (Bijapur-Gulbarga-

Homnabad Section) in the State of Karnataka.
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(viii)

(ix)

(x)

(xi)

(xii)

(xiii)

(xiv)

20

S.0. 63(E) published in Gazette of India dated 70 January, 2013,
making certain amendments in the Notification No. S.O. 108(E)
dated 20™ January, 2012.

S.0. 87(E) published in Gazette of India dated g™ January, 2013,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No.66 (Goa-Karnataka Border to
Kundapur reach) in Panaji-Mangalore Section in the State of
Karnataka.

S.0. 12(E) published in Gazette of India dated 2" January, 2013,
making certain amendments in the Notification No. S.0. 1923(E)
dated 13" November, 2007.

S.0. 13(E) published in Gazette of India dated 2™ January, 2013,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No.13 (Solapur-Bijapur Section)
in the State of Karnataka.

S.O. 14(E) published in Gazette of India dated ond January, 2013,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No.207 (Hoskote-Sompura
Section) in the State of Karnataka.

S.0. 15(E) published in Gazette of India dated 2™ January, 2013,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No.4 (Haveri-Hubli Section) in
the State of Karnataka.

S.0. 814(E) published in Gazette of India dated 22" March, 2013,
declaring routes/road stretches, mentioned therein as new National

Highways.
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(xv)

(xvi)

(xvii)

21

S.0. 815(E) published in Gazette of India dated 2™ January, 2013,
making certain amendments in the Notification No. S.O. 689(E)
dated 4™ April, 2011.

S.0O. 816(E) published in Gazette of India dated ond January, 2013,
making certain amendments in the Notification No. S.O. 1096(E)
dated 4™ August, 2005.

S.0. 862(E) published in Gazette of India dated 1% April, 2013,
making certain amendments in the Notification No. S.O. 1096(E)
dated 4™ August, 2005.

(xviii) S.0. 864(E) published in Gazette of India dated 1% April, 2013,

(xix)

(xx)

(xx1)

(xxii)

making certain amendments in the Notification No. S.O. 1096(E)
dated 4™ August, 2005.

S.0. 866(E) published in Gazette of India dated 1% April, 2013,
making certain amendments in the Notification No. S.O. 1096(E)
dated 4™ August, 2005.

S.0. 887(E) published in Gazette of India dated 21* April, 2012,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No.8 (Gomati Chouraha to
Udaipur Section) in the State of Rajasthan.

S.0. 1827(E) published in Gazette of India dated 14™ August, 2012,
regarding acquisition of land for building, maintenance, management
and operation of National Highway Nos. 8 and 76 (Debari to Kaya)
in the State of Rajasthan.

S.0. 1906(E) published in Gazette of India dated 21* August, 2012,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No.12 (Jhalawar-Biaora Section)

in the State of Rajasthan.

(xxiii) S.0. 1520(E) published in Gazette of India dated 6™ July, 2012,

regarding acquisition of land for building, maintenance, management
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and operation of National Highway No.113 (Padhi-Dahod Section)
in the State of Rajasthan.

(xxiv) S.0. 1491(E) published in Gazette of India dated 4™ July, 2012,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 8 (Gurgaon-Kotputli-Jaipur
Section) in the State of Rajasthan.

(xxv) S.0. 1520(E) published in Gazette of India dated 6™ July, 2012,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No.113 (Padhi-Dahod Section)
in the State of Rajasthan.

(xxvi) S.0. 1813(E) published in Gazette of India dated 14" August, 2012,
authorising the officers, mentioned therein, as the competent
authority to acquire land for building, maintenance, management and
operation of National Highway No. 758 in the State of Rajasthan.

(xxvii)S.0. 2120(E) published in Gazette of India dated 8" September,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No.113
(Pratapgarh-Padi Section) in the State of Rajasthan.

(xxviii) S.0. 2254(E) published in Gazette of India dated 20"
September, 2012, regarding acquisition of land for building,
maintenance, management and operation of National Highway
No.14 (Sirohi Section) in the State of Rajasthan.

(xxix) S.0. 2595(E) published in Gazette of India dated 29" October, 2012,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No.79 (Kishangarh-Chittorgarh
Section) in the State of Rajasthan.
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(xxx) S.0.2547(E) published in Gazette of India dated 23" October, 2012,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No.148D (Asind Section) in the
State of Rajasthan.

(xxxi) S.0. 2328(E) published in Gazette of India dated 28" September,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No.758
(Rajsamand to Bhilwara Section) in the State of Rajasthan.

(xxxii)S.0. 1759(E) published in Gazette of India dated 7™ August, 2012,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No.79 (Kishangarh-Chittorgarh
Section) in the State of Rajasthan.

(xxxiii) S.0. 2792(E) published in Gazette of India dated 24"
November, 2012, authorising the officers, mentioned therein, as the
competent authority to acquire land for building, maintenance,
management and operation of National Highway No. 58Extn. in the
State of Rajasthan.

(xxx1v) S.0. 1004(E) published in Gazette of India dated 3 May,
2012, authorising the officers, mentioned therein, as the competent
authority to acquire land for building, maintenance, management and
operation of National Highway No. 113 in the State of Rajasthan.

(xxxv)S.0. 2634(E) published in Gazette of India dated 30™ October, 2012,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No.79A (Kishangarh-
Chittorgarh Section) in the State of Rajasthan.

(xxxvi) S.0. 1559(E) published in Gazette of India dated 12" July,

2012, regarding acquisition of land for building, maintenance,
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management and operation of National Highway No.76
(Chittorgarh-Mangalwar Section) in the State of Rajasthan.

(xxxvii) S.0. 1753(E) published in Gazette of India dated 7" August,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No.79A
(Kishangarh-Chittorgarh Section) in the State of Rajasthan.

(xxxvii1) S.0. 2791(E) published in Gazette of India dated 24"
November, 2012, regarding acquisition of land for building,
maintenance, management and operation of National Highway

No.79 (Kishangarh-Chittorgarh Section) in the State of Rajasthan.

(xxxix) S.0. 115(E) published in Gazette of India dated 9™ January,
2013, regarding rates of fees to be recovered from the users of
Haldia Port connecting National Highway Nos. 41 and 6 in the State
of West Bengal.

(x])  S.0. 594(E) published in Gazette of India dated 8" March, 2013,
regarding rates of fees to be recovered from the users of National
Highway No. 12 (Jaipur-Tonk-Deoli-Kota Section) in the State of
Rajasthan.

(xli) S.O. 544(E) published in Gazette of India dated 6™ March, 2013,
regarding rates of fees to be recovered from the users of National
Highway Nos. 75 and 3 (Gwalior-Dewas-Rau via Indore Bypass
Section) in the State of Madhya Pradesh.

(xlii) S.0. 593(E) published in Gazette of India dated 8" March, 2013,
regarding rates of fees to be recovered from the users of National
Highway No. 2 (Raniganj-Panagarh Section) in the State of West
Bengal.
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(xliii) S.0. 377(E) published in Gazette of India dated 15" February, 2013,

(xliv)

(x1v)

(xIv1)

regarding rates of fees to be recovered from the users of National
Highway No. 17 (Kannur-Vengalam-Kuttipuram Section) in the
State of Kerala.

S.0. 435(E) published in Gazette of India dated 22™ February, 2013,
regarding rates of fees to be recovered from the users of National
Highway No. 3 (Gwalior-Dewas-Rau via Indore Bypass Section) in
the State of Madhya Pradesh.

S.0. 465(E) published in Gazette of India dated 26" February
February, 2013, regarding rates of fees to be recovered from the
users of National Highway Nos. 2 and 25 in the State of Uttar
Pradesh.

S.0. 505(E) published in Gazette of India dated 4™ March, 2013,
regarding rates of fees to be recovered from the users of National
Highway No. 79 (Nasirabad-Chittorgarh Section) and National
Highway No. 76 (Udaipur-Chittorgarh Section) in the State of
Rajasthan.

(xlvii) S.0. 290(E) published in Gazette of India dated 30" January, 2013,

regarding rates of fees to be recovered from the users of National
Highway No. 3 (Gwalior-Dewas-Rau via Indore Bypass Section) in

the State of Madhya Pradesh.

xlviii S.0. 365(E) published in Gazette of India dated 14™ February,
( p ry

2013, regarding rates of fees to be recovered from the users of
National Highway No. 12 (Jaipur-Tonk-Deoli-Kota Section) in the
State of Rajasthan .

(xlix) S.O. 836(E) published in Gazette of India dated 26™ March, 2013,

regarding rates of fees to be recovered from the users of National

Highway Nos. 207 and 648 in the State of Karnataka .
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(liv)
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S.0. 193(E) published in Gazette of India dated 18" January, 2013,
regarding rates of fees to be recovered from the users of National
Highway No. 5 (Vijayawada-Vishakhapatnam Section) in the State
of Andhra Pradesh .

S.0. 623(E) published in Gazette of India dated 12"™ March, 2013,
regarding rates of fees to be recovered from the users of National
Highway No. 17 (Kundapur-Surathkal-Mangalore-Karnataka/Kerala
Border Section) in the State of Karnataka.

S.0. 626(E) published in Gazette of India dated 12" March, 2013,
regarding rates of fees to be recovered from the users of National

Highway No. 8 in the State of Rajasthan.

S.0. 682(E) published in Gazette of India dated 13™ March, 2013,
regarding rates of fees to be recovered from the users of National
Highway No. 24 (Bareilly-Sitapur Section) in the State of Uttar
Pradesh.

S.0. 2639(E) published in Gazette of India dated 30™ October, 2012,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 24B (Raebareilly-Allahabad
Section) in the State of Uttar Pradesh.

S.0. 2550(E) published in Gazette of India dated 23" October, 2012,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 56 (Varanasi-Sultanpur
Section) in the State of Uttar Pradesh.

S.0. 2862(E) published in Gazette of India dated 7" December,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 2 (Etawah-

Chakeri Section) in the State of Uttar Pradesh.
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(Ivii) S.0. 2648(E) published in Gazette of India dated 30™ October, 2012,

regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 56 (Varanasi-Sultanpur
Section) in the State of Uttar Pradesh.

(Placed in Library, See No. LT 9050/15/13)

(2) A copy each of the following notifications (Hindi and English versions)

under Section 37 of the National Highways Authority of India Act, 1988:-

(1)

(i)

(iii)

S.0. 861(E) published in Gazette of India dated 1% April, 2013,
entrusting the stretches, mentioned therein, of new National
Highway Nos. 8A and 65 to National Highway Authority of India.

S.0. 863(E) published in Gazette of India dated 1% April, 2013,

entrusting the stretches, mentioned therein, of new National

Highway Nos. 52 and 53 to National Highway Authority of India.

S.0. 865(E) published in Gazette of India dated 1% April, 2013,

entrusting the stretches, mentioned therein, of new National

Highway No. 74 to National Highway Authority of India.

(Placed in Library, See No. LT 9051/15/13)

... (Interruptions)
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12.03 hrs

LEAVE OF ABSENCE FROM SITTINGS OF THE HOUSE

MADAM CHAIRMAN: The Committee on Absence of Members from the
sittings of the House in their Ninth Report presented to the House on 3™ May,
2013 have recommended that leave of absence from the sittings of the House be
granted to the following members as indicated in the Report:

1. Shri Y.S. Jagan Mohan Reddy
Shri Madhu Koda
Shri Dilip Singh Judev
Kumari Mausam Noor
Shri Vikrambhai Arjanbhai Madam
Shri C.M. Chang

AN O

Is it the pleasure of the House that leave as recommended by the
Committee be grated?
SEVERAL HON. MEMBERS: Yes.
MADAM CHAIRMAN: Leave is granted. The Members will be informed

accordingly.

... (Interruptions)
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12.03 2 hrs

INDIAN PARLIAMENTARY DELEGATION AT 127" ASSEMBLY
OF INTER-PARLIAMENTARY UNION

Report

SECRETARY-GENERAL: I beg to lay on the Table Hindi and English versions
of the Report on the participation of Indian Parliamentary Delegation at the 127"

Assembly of the Inter-Parliamentary Union held at Quebec City (Canada) from 21
to 26 October, 2012.

... (Interruptions)

12.03 3% hrs.

STANDING COMMITTEE ON INFORMATION TECHNOLOGY
47™ Report
RAO INDERJIT SINGH (GURGAON): I beg to present the Forty-seventh Report
(Hindi and English versions) of the Standing Committee on Information
Technology (2012-13) on the subject ‘Issues related to Paid News’ relating to

Ministry of Information and Broadcasting.

12.04 hrs.

STANDING COMMITTEE ON LABOUR
37™ Report

sit g1 R diem (8RY): wE@eT, # ‘ISR s W & fQda vaRal & fafde
qIR™AT BT HATI—-Tdh AT R & ax H 5/ ddeft wmrft wfdfay &1 37at ufoae (RR=h
TJIT SUSHT HIHRYT) YR BRaTl
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... (Interruptions)

12.04 ' hrs.

STANDING COMMITTEE ON CHEMICALS AND FERTILIZERS

Statements

SHRI GOPINATH MUNDE (BEED): I beg to present the following Action Taken

Statements (English and Hindi versions) of the Standing Committee on Chemicals

and Fertilizers:-

(1

2

3)

Action Taken Statement on the observations/ recommendations contained
in the 30™ Report (15" Lok Sabha) of the Standing Committee on
Chemicals and Fertilizers on Action Taken on the 25™ Report (15™ Lok
Sabha) of the Committee on Demands for Grants (2012-13)of the Ministry
of Chemicals and Fertilizers (Department of Fertilizers).

Action Taken Statement on the observations/ recommendations contained
in the 31% Report (15™ Lok Sabha) of the Standing Committee on
Chemicals and Fertilizers on Action Taken on the 26™ Report (15" Lok
Sabha) of the Committee on Demands for Grants (2012-13) of the Ministry
of Chemicals and Fertilizers (Department of Chemicals and
Petrochemicals).

Action Taken Statement on the observations/ recommendations contained
in the 32™ Report (15" Lok Sabha) of the Standing Committee on
Chemicals and Fertilizers on Action Taken on the 27" Report (15" Lok
Sabha) of the Committee on Demands for Grants (2012-13) of the Ministry

of Chemicals and Fertilizers (Department of Pharmaceuticals).

. ([nterruptions)El


rjs
Fd. By d1
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12.05 hrs.
STATEMENTS BY MINISTERS

(i)(a)Status of implementation of the recommendations contained in the
96™ Report of the Standing Committee on Commerce on Action Taken by
the Government on observations/ recommendations contained in the 93™
Report of the Committee on Demands for Grants (2010-11), pertaining to the
Department of Commerce, Ministry of Commerce and Industry”

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI D. PURANDESWARI): Madam Chairman, I beg to
lay the statement on the status of implementation of the recommendations
contained in the 96™ Report of Standing Committee on Commerce.

The Department Related Parliamentary Standing Committee on Commerce in its
100™ Report on Detailed Demands for Grants 2012-13 has made 40
recommendations/observations. Action taken replies on 3 recommendations/
observations accepted by the Standing Committee, on 22 recommendations/
observations convinced the Committee and it does not want to pursue further, 5
recommendations/observations not accepted by the Committee and final action
taken replies on 10 recommendations/observations are awaited. A copy of the

implementation report is also laid on the Table.

... (Interruptions)

" Laid on the Table and also placed in Library, See No. LT 9052/15/13.
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(b)Status of implementation of the recommendations contained in the 100™
report of Standing Committee on Commerce on Demands for Grants (2012-
13), pertaining to the Department of Commerce, Ministry of Commerce and
Industry”

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI D. PURANDESWARI): Madam Chairman, I beg to
lay the statement on the status of implementation of the
recommendations/observations contained in the 100" Report of Standing

Committee on Commerce .

The Department Related Parliamentary Standing Committee on Commerce in its
96"  Report on  Action Taken by  Government on  the
observations/recommendations of the Committee contained in the Ninety Third
Report of Department related Parliamentary Standing Committee on Commerce
on Detailed Demands for Grants 2010-11 has made 24 further
recommendations/observations. Out of total 24 observations/recommendations,
Action on 15 recommendations/ observations has been completed, Action on 2
recommendation/ observation is not required and Action on 7
recommendations/observations has been under consideration. A copy of the

implementation report is also laid on the Table.

... (Interruptions)

" Laid on the Table and also placed in Library, See No. LT 9053/15/13.
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12.06 hrs.

(ii)Status of implementation of the recommendations contained in the 3™
Report of the Standing Committee on Defence on ‘Performance of Coast
Guard Organization, pertaining to the Ministry of Defence”

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS AND MINISTER OF STATE IN THE MINISTRY OF DEFENCE
(SHRI JITENDRA SINGH): Madam Chairman, I beg to lay the statement on the
status of implementation of the recommendations/observations contained in 13"
Report of the Standing Committee on Defence (15" Lok Sabha) in pursuance of
the direction 73A of the hon. Speaker vide Lok Sabha Bulletin - Part II dated
September 01, 2004.

The 13™ Report of the Standing Committee on Defence (15" Lok Sabha)
relates to 'Performance of Coast Guard Organization'. The 13™ Report was
presented to Lok Sabha on 08.12.2011.

Action Taken Statements on the recommendations/ observations contained
in the 13" Report were sent to the Standing Committee on Defence on 10.4.2012.

The present status of implementation of various recommendations made by
the Committee in their 13" report is indicated in the Annexure to my Statement,
which is laid on the Table of the House. I would not like to take the valuable time
of the House to read out all the contents of the Annexure. I would request that this

may be considered as read.

... (Interruptions)

" Laid on the Table and also placed in Library, See No. LT 9054/15/13.
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12.06Y; hrs

NATIONAL BANK FOR AGRICULTURE AND RURAL DEVELOPMENT
(AMENDMENT) BILL, 2013"

MADAM CHAIRMAN : Now, Item No. 16.

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI PABAN SINGH GHATOWAR):
Madam, on behalf of my senior colleague, Shri P. Chidambaram, I beg to move
for leave to introduce a Bill further to amend the National Bank for Agriculture
and Rural Development Act, 1981.

MADAM CHAIRMAN: Motion moved:

“That leave be granted to introduce a Bill further to amend the
National Bank for Agriculture and Rural Development Act, 1981.”

... (Interruptions)
MADAM CHAIRMAN: The House stands adjourned to meet again at 2 p.m.
12.07 hrs
The Lok Sabha then adjourned till Fourteen of the Clock.

* Published in the Gazette of India, Extraordinary, Part-II, Section-2, dated 06.05.2013.
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14.00 hrs
The Lok Sabha re-assembled at Fourteen of the Clock.
(Mr. Deputy-Speaker in the Chair)
... (Interruptions)
14.0 Y4 hrs.

NATIONAL BANK FOR AGRICULTURE AND RURAL DEVELOPMENT
(AMENDMENT) BILL, 2013- Contd.

MR. DEPUTY-SPEAKER: Item No. 16.
Shri Basu Deb Acharya

... (Interruptions)

14.0 %5 hrs

At this stage, Shri Ganesh Singh, Shri Yashvir Singh, Shrimati Harsimrat Kaur
Badal, Dr. Ram Chandra Dome, Shri Narahari Mahato, Shri C. Rajendran and
some other hon. Members came and stood on the floor near the Table.
MR. DEPUTY-SPEAKER: The question is:
“That leave be granted to introduce a Bill further to amend the
National Bank for Agriculture and Rural Development Act, 1981.”

The motion was adopted.
THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI PABAN SINGH GHATOWAR): 1
introduce” the Bill.

... (Interruptions)

* Introduced with the recommendation of the President.
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14.01 hrs

MATTERS UNDER RULE 377"
MR. DEPUTY-SPEAKER: Hon. Members, the Matters under Rule 377 shall be
laid on the Table of the House. Hon. Members may personally handover slips at

the Table of the House immediately as per practice.

(i) Need to establish an institute for research on sheep at Kathlapur mandal
of Karimnagar district in Andhra Pradesh

SHRI PONNAM PRABHAKAR (KARIMNAGAR): The Sheep husbandry plays
an important role in the economic sustenance, livelthood and security of poor
farmers in harsh climatic zones of the country, especially in regions like
Telangana of Andhra Pradesh.

Andhra Pradesh is well known for two important breeds of Sheep viz.
Deccani and Nellore. Deccani is one of the best dual purpose breeds. Nellore
breed of sheep is the tallest Indian sheep breed and is known as the best mutton
breed. Till now, the research on sheep and goat has been confined to the breeds of
sheep and goat in the northern parts of the country, through Central Ship and Wool
Research Institute (CSWRI) Bikaner and Central Institute for Research on Goats
(CIRG) Makhdoom, Mathura. There is a need to focus on research to improve the
productivity of Sheep in Southern India, where the gap between demand and
supply of mutton is very high, and hence there is great scope for improvement.
My Karimnagar Parliamentary constituency is the breeding tract for Deccani sheep
and of late it has been observed that famers are inclined to introduce Nellore breed
into this breeding tract for further improvement. Sufficient land is available at
Kathlapur Mandal of my Constituency, which is nearer College of Veterinary

Science, Korutla and 180 Kms away from Hyderabad. This place is very much

* Treated as laid on the Table.
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suitable to establish national level research station for Sheep or a southern regional
station of CSWRI.

Therefore, I request the Hon’ble Minister for Agriculture, to kindly
consider the proposal to establish national level research station for sheep at

Kathlapur Mandal of Karimnagar district., Andhra Pradesh.
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(ii) Need to take welfare measures for development of fishing community in
Warangal district, Andhra Pradesh

SHRI RAJAIAH SIRICILLA (WARANGAL): I would like to draw the attention
of the Government regarding the problems being faced by fishing community in
Warangal District, Andhra Pradesh.

In this regard, I would like to state that the fishing community have no
proper infrastructure facilities such as dry fish platforms, cold storage, mini ice
plant, community resource centres, etc. Proper connectivity from sea-shore to
carry fish products should be improved. Proper facilities should be provided for
boat repairs, engine repairs, provision of high speed diesel HSD oil etc. Investment
should be increased for catching fish and fish products. But they lack post-
harvesting technology thereby incurring heavy losses in this risky profession. In
villages, community economy is affected due to loss of fishing assets during
cyclone and rainy season. Insurance of fishing assets is the need of the hour. The
people of this community who are engaged with salt farming are also facing
problems in their primary livelihood. They are lacking shelters, drinking water at
salt production sites, ownership of land etc. The Government is charging high
industrial power tariff. This should be lowered immediately. There is no credit
facility for salt farming from banks and other financial institutions. There should be
a provision of budget to address issues of salt farming with a view to further the
interests and welfare of this community. Permanent residential houses should be
allotted in villages to the fishing community particularly who are below the poverty
line.

Therefore, I request the Hon'ble Minister for Agriculture to take steps to
improve social status of this fishing community by increasing reservation

percentage in proportionate to their population for their overall welfare.
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(iii) Need to take all necessary measures for withdrawal of
Chinese troops from Indian territory

#it Wood @Al (qam): faa A9 anl 99 gR1 W W1 9 g/is & SRiAE 93 HH
W DI ST G & TAT s [PAMHICY b GADR 1 ATRA o (01 =fpdi 91 off 2 vd A
qRIAT & 8 3R Bferpiexl gRT 100 4. T gAdR ST PRA B BIRIATE AR
AH H B S B B | AT B WRBR G IR g 6 I B g9@ Yedls 9ae o & forg
B! A PRIATE! Tl BT o ARG AT DI TSR AT T8y A1 & WRA BT 9 B
A AR ARG AR el Aee qrs ol a1ey qen 98 o9 |ied qdH I 194l W)
9 9d & o ufdg e =iy 6 favra o @ d19 @ SEETioal B sie-31u Al H
e M & g S Sgee 3R BRR Y & T2 deeprel R Y |
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(iv)Need to construct roads linking villages with cities and towns in Vidarbha
region particularly in Wardha parliamentary
constituency, Maharashtra

st g1 WY (qQul): § WRHR I AN 9 99 B IR A ArEar g B A 9 A9 99 |
AR faed qom wX A9ET &5 991 (AeRS) 4 $© Fshi & i de9dl 7 snaxviy #=
St & AT Tt T g g W vw N A g T g w

W gAE 45 § B3 IS ST © JA7 aul, Fere, Figy (Red) gerid SR amg
Stel & gd-ufees ok S-SR S atelt Wt Yermfeat oReh € | of R Y ¥ Sd @
q1e Tidl BT SIS dTell TSD T80 & | FIIHAT UM qSh AISHT B A B ASD SRR a1
g oifd a8 i T8 © | qaf e qeren e ok s S @ sHgfR @ g | fhg i
HAT H ARG B GRAET T 81 B PR A8 e A oSl gol & | ARG, WHR
2010-11 H AT IS S & 3fId T 350 BIC-IS I$ & HM B foRe uwqd @I o, §1
W 39 g W 0 foRgeR vd HA HEIGY W GATDI W Bl Al BIs W BRI G TE g
2 | 39 BRU W A &7 B ANl 9T WY Jfafel § o &y 2 |

A T I8 q1a #3 7eIed & A dl IR ! § offdd anft ad g W sriar! T8l
gS © | 3men © b 31 Ta BT Sire dTell 91 WSl bl el W QR bR & fofg e <t |
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(v)Need to include Bharatpur district in Rajasthan
in Braj tourist circuit

2 a9 RiE (WRAUR): TR A9ET &7 WRAR IORAE B g4 ' gR € | WRAgR H e
Hd 9 gR T H [T 5 aifife w7 wae Siewr grr @ T Dol o aifife s
3St i SGTGRll @ Wed! P ITD! g1 IR F Sirs §U 2 | I8f W favg wRiy e_eR v
U Uel RIRey R € | STel R ol faqell e <9 A SR gH 31 € g8 gfardi @t
fIa~or S B 39 TWIRTI SRRA M § | WRAYR, SN, 991, R & fPhol I = Fgqaqul
Wl g gRIEY Y GOTN-WRAR D AlDbId WD gRI ARAqR H fberr, Form-Si 4

SeEd g fhet, aar H e, R A fFHen @ Poanl fawa uRig eIl b1 FHivr sRamr
T o7 | I8 |l SARG faed W ol faRiy T wen vd Al sfoew & forg ufng ©
AT BT el Al Aehlele ATD IIUMRGR GRT GI0R AT H a1 1 1 ot off I AR &
A1 ot fIery e ey gY € | g o9 fHell b1 I @@ T8 8 @ § | S9
fptl % 40 draT H fRIY ot a1 g5 & OrH [T YR & WeaR BRI © | 3901 fbel A
@l & Gty Aar Ve exie & w0 Sl Wt fIem € o8l W) /M0 4 qeR B
VeI Agaqul J§ ol o | I8 WHIE 3HaR #M &l URreiiied eRiER ey Ud d1amd
f e g | 33 el # 991 IR o @ RS &1 RIM 8 S8l W WIaE e S
Dre3l A T ollerall | YR A=d Bl 81 & | 39 el o1 S Jgdidl 4 |qayqsy A1
RIRRIST HERST &1 aReHAT AR H 377aT € | WeT &1 I8 g gY 8y o @ © [ IRl 7 4
9Tel gd WRAYR B Tedd 3w RS & wu 7 gafa fear 2 |

HRHR W RY 2 [ 98 IWad d2l & MR R WRAR Bl e g9 Albe Rer
CUSSRERIRS Il
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(vi) Need to provide a first class AC coach in Latur Express running
between Latur and Mumbai in Maharashtra

2 AT TIRM Eae (AR):  (ATR-I9s) dARR G SRed o il |fed e

20 fAgmd, |k AR 6 DR & | R Rien, S 991 @R &5 § 48R, § -
A &F € | 59 XISl Sf¥haR arrgdiond YoH Aol § ATAT B drel AT B A&
RITET ¢ | SAfY 39 M § U ardrgpierd W o) S Hid o @t TawgedT © |

U1 TRE 39 MSI W qArgdiad g 2o w1 WY IfaRa” dra IR =T o1 S S
S & folg B! glagmgol |ifdd 81 7 € | 39 AR YRS § U 37l didTgdiord Y
SO BT BT S DI dgd ALIDAT HEGA Bl Sl & 2 | a1 MM 2 b Sfeq &1 3 A

TR Mo fopar S |



06.05.2013 43

(vii) Need to include Jats in the Central list of OBCs

SHRIMATI SHRUTI CHOUDHRY (BHIWANI-MAHENDRAGARH): I would
like to draw the kind attention of the House regarding inclusion of Jat
community in the Central List of OBCs, irrespective of religion, region i.e. Hindu,
Muslim and Sikh in the country.

It 1s well-known that this community is struggling for this purpose for the
past few years. Jats are a very hardworking community that have fought with
great bravery and made supreme sacrifices for the country in pre and post
Independence history of our country. The community contributed a lot and
continues to do so by bringing laurels to the Nation while serving in large numbers
in our Defence and Para-military Forces. Jat athletes especially from Haryana have
excelled in various National and International sports bringing innumerable
accolades to the nation. An agrarian community, the contribution of its farmers to
the country has been immense. However, this community remains a socially,
educationally and economically, backward section as 95% of their population live
in the rural areas, where the standard of education is not yet up to the desired
level. As a result, they continue to depend on farming as a means of livelihood
with most of the farmers under serious debt due to reduction in land holdings for
many reasons such as breaking up of joint family systems and increase of
population etc. These social and economic pressures have had a detrimental
impact on the progress of the community which has been unable to keep pace with
our modern times. Hence, there is a dire need of extension of OBC status to the
Jat Community at the Central and State levels from the social justice point of
view. Jats have been included in OBC list of State. Jats of Rajasthan are included
in OBC list at Central level, but, two districts namely Bharatpur and Dhoipur have
been excluded from this list and similarly, Jats of U.P., Uttrakhand, Delhi,
Himachal Pradesh, Gujarat, Bihar and M.P have been included in the State List
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of OBC, but have not been considered for the Central List. Govt. of Haryana has
already taken a decision in-principle for giving a "Special Backward Caste" status
to Jats, but the same has not been done at the central level.

Hence, I would like to humbly urge upon the Hon'ble Minister for Social
Justice & Empowerment, to take necessary action in the matter and deliver

justice to the community by its inclusion in the Central List of OBCs.
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(viii) Need to expedite setting up of model schools in blocks under Sheohar,
Sitamarhi and East Champaran districts of Bihar

St 1 ot (RrEeR): wIRG SRR gRT 89X 9 fdgrR 7 e & gar & fog & uge |
U Hied Blgwpd Wiew 1 dbed forar war o | g sragfie wWe @ [ 3=
AT Has H UATW FelIRIRed, GBI d ol @ |1 WY Walpe & oy Al BIc &1 oy
fpar S oar | ¥E fIER S ISy # Rien & fou AR gR1 B T 9gd 8 GhRIAD Usc
off | s g7 9l 7 wWrra fhar on | f:¥ee sH®! RO W ISy B N BIAl Bl
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(ix)Need to expedite the matter relating to use of Gujarati language in the
proceedings of Hon’ble High Court of Gujarat

SHRI HARIN PATHAK (AHMEDABAD EAST): A proposal to authorize use of
Gujarati language in the proceedings of the Hon'ble High Court of Gujarat duly
approved was submitted to Her Excellency, Governor of Gujarat on 09/5/2011.
Her Excellency, Governor of Gujarat had forwarded the proposal for
consideration and approval to the Government of India to obtain consent of
Hon'ble President of India at the earliest which is still pending. In this regard, it is
also brought to the kind notice that several States in the country like Bihar,
Madhya Pradesh, Uttar Pradesh and Rajasthan have already received
authorization for use of Hindi language in the proceedings of their respective
High Courts. The use of official language of the Gujarat State i.e. Gujarati in the
proceedings of the High Court would increase active participation, understanding
of the people at large in the judicial process and they will be able to redress their
grievances in the language with which they are conversant. I, therefore, request

the Hon'ble Prime Minister to expedite this matter.
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(x)Need to accord approval for four laning of N.H. 75 in Satna parliamentary
constituency, Madhya Pradesh

sit o RiE (Wa): o Fsd URAET Ud IoMET HAI ST BT &I AT USY W ISy
ST i 75 BT AR AT aredr § | IS SN AT 75 WY Al 99T &F dadl 4
BIPR [eherdl & IH BR ofF I DT YT o1 R Agifed Fedd dg ARBR Bl 8l gl
g, Sdl ol SaRabard ST 3 vars qur &1 gt v, o Qi diser # dam qru
¥ B 1 TH BR o WIH BT G Faoie o qrier) geaied afifd grr 10
3R, 2011 ! 3rgalfed fbar wr o o f6 3 a9 YR & ag 4 I i sy &1
YRR T8 88 € | S 3 a8t # g8 R oA &1 ¥l 93 g g et avr 9 was af
DT 98 T & | ALY Yo S SaayHe HUReH faffics I oM W1 75 § BR
o1 & fEIU &g Sfare 1 @El 98 W WA §RI WIBRU ART TRT o, e Siarg
I & 19 A1 2013, 10 A Td 15 A¥eT 2013 DI AU T § A4S a1 2 |
TR WHR ¥ AW 7 & 31fdcid weTa Wiefa & I |
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(xi)Need to ensure adherence to powers and functions conferred to National
Green Tribunal as per National Green Tribunal Act, 2010

SHRI NEERAJ SHEKHAR (BALLIA): National Green Tribunal was set up by
the National Green Tribunal Act 2010. National Green Tribunal Act 2010
does not provide suo motto powers to National Green Tribunal, but presently
NGT is using this power although it has not been conferred to it by the Act.

National Green Tribunal has issued notices for closure of 24 industries
in Ghaziabad district alone in Uttar Pradesh without giving these industries
any notice and any opportunity to be hard. This has detrimental effects on
industrial growth of states like UP. Even notices have been served to 275
industries in Ghaziabad district to those industries, which are not causing
any type of pollution in the areas where they are located. Pollution Control
Board has categorically stated that 251 out of these 275 industries are not
polluting but in spite of these facts National Green Tribunal is working
arbitrarily causing adverse effects on industrial growth of states like Uttar
Pradesh.

Further, under National Green Tribunal Act 2010 no power has been
conferred to it for closure of industries but it is using it. This is very
serious issue and it has detrimental effects on growth of backward states like
UP.

Therefore, intervention from Government is sought in this regard
and NGT may be given directions to adhere to the powers and functions conferred
by the said Act and an enquiry may be initiated to ascertain under what
circumstances NGT has issued closure orders and notices to industries

which have not been found guilty.
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(xii)Need to upgrade Uttar Pradesh State Highway No. 5
into a National Highway

SHRI DHANANJAY SINGH (JAUNPUR): The U.P State Highway No. 5 is an
important highway joining India and Nepal and connects the Lumbini region in
Nepal to my constituency, Jaunpur in Uttar Pradesh. Lumbini is the birthplace of
Lord Buddha and is therefore considered as a sacred place of pilgrimage. Many
people visiting Lumbini from my constituency have to travel by the State
Highway No. 5. Also, this Highway joins several other cities in Uttar Pradesh
such as Mirzapur, Akbarpur, Robertganj etc. to Jaunpur.

However, the condition of the highway is not in good shape and it is full of
pot-holes. I, therefore, urge the Government to develop this important State
Highway into a National Highway. This will accord it more attention leading to

the much-needed repairs and proper maintenance.
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(xiii) Need to conduct departmental examination for promotion of employees
in TRD Department in Dhanbad Division under East Central Railways

3t AgTaR T (FARAYR): <2 ¥ URde # ¥erd &1 faeel Jeash & iR gHD! FdTer B
H XA BT W PHAR (BT 7 B T F 01 e < @1 2 | T o oI’ gEs
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g |
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(xiv) Regarding death of Sarabjit Singh, the Indian Prisoner in Lahore jail in
Pakistan
PROF. SAUGATA ROY (DUM DUM): Sarabjit Singh, an Indian prisoner in
Lahore jail, Pakistan died on 1* May, 2013. He was serving a life sentence. He
was attacked by other prisoners of the jail a few days ago and went into a coma.
His dead body was brought to India on 2" May, 2013. This was a question of
failure of the Indian Government in (i) not being able to secure release of Sarabjit
Singh (2) not being able to arrange proper treatment for him. There is outrage in
the country over the violent death of Sarabjit. The Government must ensure that

there should not be any recurrence of such incidents.
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(xv)Need to introduce a train bound for Salem, Erode and Chennai via
Morrappur and Bommidi in Dharmapuri Parliamentary constituency
especially between 9 am. and 4.30 pm.

SHRI R. THAMARAISELVAN (DHARMAPURI): I would like to bring to the
notice of the Hon'ble Railway Minister that there are no trains available between
9:00 am and 4.30 p.m. for the people of Salem, Erode and Chennai from Morappur
and Bommidi in my parliamentary constituency Dharmapuri, Tamil Nadu. Because
of non-availability of train during this time, the students, labourers businessmen
and agriculturists, etc. are facing hardships and they have to depend upon other
mode of conveyance which is uneconomical as well as uncomfortable. These two
places have huge population and mobility of people from these places are quite
high because of dependence on cities like Erode, Salem, Chennai, etc. as well as to
move on to other parts of the country. People have been demanding for a train at
least during day time as specified above and have staged many protests in the past.
They have also been demanding stoppage for Trivandrum Express (12695/12696)
at Morappur and Bommidi. Therefore, I urge upon the Hon'ble Minister to
introduce a train bound for Salem, Erode and Chennai via Morappur and
Bommidi between 9:00 a.m. and 4.30 p.m. as well as to give a stoppage for
Trivandrum Express (12695/12696) at Morappur and Bommidi at the earliest in

public interest.
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(xvi)Need to undertake immediate necessary measures to provide relief to the
drought affected Palakkad district in Kerala

SHRI P.K. BIJU (ALATHUR): Palakkad district in Kerala is facing one of the
worst droughts in its history. Many parts of the district, particularly areas in
Chittur taluk, are facing severe drinking water shortage. With dams and water
bodies, including rivers such as the Bharathapuzha and Bhavani drying up, people
are facing severe shortage of drinking water. The average temperature has crossed
40 degrees Celsius. There has been no rain in the district in the last four months
has compounded the problem. Water level has gone down in the Malampuzha,
Walayar, Chulliyar, Meenkara, and Pothundy reservoirs. Crops in 859 hectares
were destroyed and another 4,822 hectares are facing drought-like situation.
Paddy cultivation in the areas serviced by the Malampuzha and Pothundy irrigation
projects had been affected badly. Till now loss to agriculture amounting to Rs.
68.23 crores has been estimated and the loss of paddy itself amounts to Rs. 31.42
crores. The State was to get 7.25 tmc ft water from the Parambikulam Aliyar
Project (PAP]. But Tamil Nadu has released only 4.91 tmc feet water till February
28, 2013. Because of the non-availability of PAP share of water; the farmers are
not able to begin farming activities for the second crop of paddy. Many parts of the
district, particularly areas in Chittur taluk, are facing severe drinking water

shortage.

I urge the Government to provide free seeds and fertiliser and other related
facilities to the farmers for their next cropping. Free ration should be delivered
immediately to the drought hit farmers. The crops of the farmers should be
insured at the earliest. Also, steps should be taken for expeditious completion of

drinking water and irrigation projects in the district.
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(xvii) Need to release the share of Central Government for the revival of
Cooperative Banks in Uttar Pradesh

2 SRia AR (W) : FePN D1 D JTEER 8g WHER T TTARA SR & DI Al
S I e 18 fAfaR 2006 1 Bg Td TR USW WHR §RI SWERN UHAY H Bg
THR DI 922.28 TS WA Td 9T ARBR Bl 538 HIS WA B AR raqaw wer off
AP ol TF DHg WROR A U 8 dTell G9RI AR Tal 8l AP | Hoawd AR
RSd § 7 16 BRIl BT AMD YUT 7 B B BRI §fhT HGR DI AT Y&
&1 fhar 3fik 09 W 2012 BT ST oI WR Uidd o & | I 16 T Aebrl dbl Bl
9 Hdhe U SR & o0 ol 1460.28 TS wUY & A<l WERIAT Bl ATaIHAT 2 |

gRIRN STaad T &R & HRU g9 9 BT ARG TR H U8 AT T qAT ddi A
PRIRG HHATRAT B AN W Adhe TS 8 T & | 39 9B & 7109 A fHami o1 @,
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(xviii) Need to take immediate steps for removal of Gurgaon Toll Plaza to
facilitate smooth and hassle-free journey to the commuters

SHRI KULDEEP BISHNOI (HISAR): Due to inefficient Toll-tax collection
system, faulty toll plan and lack of traffic incident management system,
the concessionaire / operator of Gurgaon Toll Plaza has totally failed to
operate the Toll Plaza. The concessionaire has already recovered their
investments and profits as per the norms about number of vehicles fixed
in the tender. At present it is collecting toll illegally and violating
the terms of agreement because it has already collected toll for the
excess number of vehicles than as provided in the terms of the
agreement. There are long traffic jams at this toll plaza 24 hours every
day. Moreover, invaluable time of commuters, especially of Gurgaon
residents, is being wasted leading to missing of appointments, exams,
flights, trains etc. The residents of Gurgaon are agitating and
organising dharna for a long time for removal of this toll plaza due to
lot of inconvenience being caused to them on daily basis. This toll plaza
has negated the very purpose of facilitating free traffic and quick access

to the Capital.

I urge upon the Government to take immediate steps for
removal of this toll plaza at the earliest in order to facilitate smooth
and hassle free travel on this express way especially for the residents of

Gurgaon and the people living in its periphery.
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... (Interruptions)

MR. DEPUTY-SPEAKER: The House stands adjourned to meet again at 3 p.m.

14.01 hrs

The Lok Sabha then adjourned till
Fifteen of the ClockEI


mohan
d by f1
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15.00 hrs
The Lok Sabha re-assembled at Fifteen of the Clock.

( Dr. Girija Vyas in the Chair)

MOTION RE: JOINT COMMITTEE TO EXAMINE
MATTERS RELATING TO ALLOCATION AND PRICING OF
TELECOM LICENCES AND SPECTRUM - EXTENSION OF TIME

MADAM CHAIRMAN: The House shall now take up Supplementary List of

Business. Shri P.C. Chacko to move the motion.

SHRI P.C. CHACKO (THRISSUR): I beg to move:

“That this House do extend upto the last day of the Monsoon Session
2013, the time for presentation of the report of the Joint Committee
to examine matters relating to allocation and pricing of telecom
licences and spectrum.”

MADAM CHAIRMAN: The question is:

“That this House do extend upto the last day of the Monsoon Session
2013, the time for presentation of the report of the Joint Committee
to examine matters relating to allocation and pricing of telecom
licences and spectrum.”

The motion was adopted.

.. (cgaem)

15.01 hrs.

At this stage, Shri Ganesh Singh Shrimati Harsimrat Kaur Badal, Dr. Ramchander
Dome, Shri Neeraj Shekhar, shri S. Semmalai, Dr. Prasanna Kumar Patasani and
some other hon. Members came and stood on the floor near the Table.

... (cgagm)
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15.01% hrs

NATIONAL FOOD SECURITY BILL, 2011 — Contd.
MADAM CHAIRMAN: The House shall now take up further consideration of the
motion moved by Prof. K.V. Thomas on the 2" May, 2013. The Minister may
initiate the debate.

... (Interruptions)

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): Madam, I rise
to place the National Food Security Bill, 2011 for further consideration and
passing by this august House. I also hereby place the motion for official
amendments to this Bill before this House for consideration and passage. ...
(Interruptions)

As all the esteemed members present here know, UPA Government is
committed to provide food security to the people of India. The President of India
in her address to the Joint Session of Parliament on 4™ June, 2009, inter alia,
announced that a new Act - the National Food Security Act - will be enacted to
provide a statutory basis for a framework which assures food security for all. ...
(Interruptions)

Accordingly, the National Food Security Bill was introduced in the Lok
Sabha on 22™ December, 2011 to address the issue of food security in a
comprehensive manner, by adopting a life cycle approach. The Bill was
introduced after a wide-ranging consultation with various stakeholders.
(Interruptions)

After introduction, the Bill was referred to the Standing Committee on Food,
Consumer Affairs and Public Distribution, who interacted with other Central
Ministries/Departments, various other organisations and individuals and visited

States/UTs and submitted its report to the Speaker, Lok Sabha on 17" January,
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2013. The recommendations of the Standing Committee have been examined in
consultation with concerned Central Ministries/Department and also with the Food
Ministers and Food Secretaries of States/UT. ... (Interruptions)

Based on the recommendations of the Standing Committee and views of
various stakeholders thereon, the Government has decided to move certain
amendments to the Bill. These amendments seek to make the framework of the
proposed legislation simpler, provide more flexibility to States/UTs in its
implementation and to address some of the concerns raised by them.
(Interruptions)

Main amendments to the Bill approved by the Cabinet are as under:

1. Coverage and entitlement under Targeted Public Distribution System
(TPDS): Instead of coverage of upto 75% of the rural population and upto
50% of the urban population under two categories of priority and general
households with different entitlements and issue prices provided in the
original Bill, there would be only one category of beneficiaries with
uniform entitlement of 5 kg per person per month. ... (Interruptions)

ii. Protection of entitlements under Targeted Public Distribution System: The
entitlements of Antyodaya Anna Yojana (AAY) households, which
constitute poorest of the poor will, however, be protected at 35 kg per
household per month, it is also proposed to accept the recommendation of
the Committee to protect the existing allocation of foodgrains to the
States/UTs, subject to it being restricted to average annual offtake during
last three years (2009-10 to 2011-12). ... (Interruptions)

iii. State-wise coverage and identification of beneficiaries: Corresponding to
coverage of 75%/50% of the rural/urban population at the all India level,
State- wise coverage will be determined by the Planning Commission. ...
(Interruptions) The work of identification of eligible households is
proposed to be left to the States/UTs, which may frame their own criteria or

use the Socio Economic and Caste Census (SECC) data.
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1v.

Subsidised Prices under TPDS and their revision: Uniform prices of Rs.

3/2/1 per kg for rice/wheat/coarse grains will be applicable to all eligible

beneficiaries. It is proposed to fix these prices for the first three years of

V1.

Vil.

grains

implementation of the Act, and thereafter link the same suitably to MSP. ...
(Interruptions)

Cost of intra-State transportation & handling of food grains and FPS
Dealers' margin: In order to address the concerns of States/UTs regarding
additional financial burden, it is proposed that Central Government may
provide assistance to States towards cost of intra-State transportation,
handling of food grains and FPS Dealers' margin, for which norms will be
devised. ... (Interruptions)

Maternity benefit: The original NFSB provides payment of maternity
benefit to pregnant women and lactating mothers @ Rs.1000 per month for
6 months. In order to give operational flexibility in disbursement of the
maternity benefit, and also to allow the scope for revision in future, it is
proposed to entitle such women to payment of at least Rs.6000 in such
installments as may be prescribed in the scheme to be formulated for the
purpose. ... (Interruptions)

Grievance Redressal Mechanism: It is proposed to allow States/UTs to use
the existing machinery for District Grievance Redressal Officer (DGRO),
State Food Commission, if they so desire, to save expenditure on
establishment of new setup. ... (Interruptions)

At the coverage and entitlement now proposed, total estimated annual food

requirement is 612.3 lakh tons and the corresponding estimated food

subsidy for implementation of NFSB, at 2013-14 costs, is about Rs. 1,24,747 crore.

When

compared to the estimated food subsidy requirement under existing TPDS

and Other Welfare Schemes, the additional food subsidy implication is about Rs.

23,800 crore per annum. Requirement for assistance to States for meeting the
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expenditure on Transportation, Handling and FPS Dealers' margin, etc., would be
additional. ... (Interruptions)

The National Food Security Bill is a historic initiative for ensuring food
security of the people. The Bill marks a paradigm shift in food security * from
welfare to a rights based approach. It seeks to address the issue of food security in
a comprehensive manner, by adopting a life cycle approach. ... (Interruptions)

With these observations, I seek whole hearted support of the House for
passing of this historic legislation. ... (Interruptions)

MADAM CHAIRMAN : Motion moved:

“That the Bill to provide for food and nutritional security in human
life cycle approach, by ensuring access to adequate quantity of
quality food at affordable prices to people to live a life with dignity
and for matters connected therewith or incidental thereto be taken
into consideration.”

... (Interruptions)
MADAM CHAIRMAN: Shri Sanjay Nirupam to speak.
... (Interruptions)

[T WRSAT: 3T A 370 WM W W8V, FHifd el arq 2 gl

... (cgagm)
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SHRI DINESH TRIVEDI (BARRACKPUR): Madam Chairman, thank you for
the opportunity to speak on this Bill. With your permission, if I am not able to
complete my speech, I would like to lay it on the Table of the House.

At the outset, let me say that this is one of the most important piece of
legislation after independence of India. As the world’s second fastest growing
economy, India suffers the ignominy of carrying one of the highest burdens of
child malnutrition globally. Our hon. Prime Minister has rightly described it as a
“national shame”. It is in this context that I feel that the National Food Security
Bill is not just crucial but it is imperative. 1 am, therefore, disappointed to note
that such an important piece of legislation has been put on the backburner for so
long after the intent to legislate as it was announced almost four years ago by the
UPA-2 Government. I have a written speech and I would like to submit this on
the Table of the House. This is one of the crucial Bills. It is unfortunate that we
cannot debate this Bill. ... (Interruptions)

We should debate this Bill because this will go to the poorest of the poor
and this is very important piece of legislation. ... (Interruptions)

With your permission, I would like to lay rest of my written speech on the
Table of the House.

*....*My view is that instead of drawing inspiration from the directive
principles of our Constitution, the proposed NFSB takes us further away from the

vision of the founding principles of our nation.

*....* This part of the speech was laid on the Table
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There are many positive aspects of the NFSB, most importantly, the fact
that it introduces a series of entitlements across the lifecycle of almost every
citizen in the country under a fairly comprehensive framework. The provisioning
of maternity entitlements for all pregnant and nursing mothers in our country is
another way of advancing the frontier of maternity rights. Yet, I must add that it
falls way short of what is needed to eliminate the scourge of hunger and
malnutrition and we are on the cusp of losing yet another opportunity to deal with
the inequity and injustice that condemns millions of my fellow Indians to hunger
and starvation.

My reservations about the NFSB in its present shape are summarized.

The gravest injustice that this legislation does is to children’s right to food.
Including just the supplementary nutrition component and not the other five
services of the ICDS under the rights framework, is a half-hearted attempt to stall
the inclusion of this crucial programme in the NFSB and make it more
accountable. I would, therefore, urge that all the other services of the ICDS viz.
referrals, immunization, nutrition and health education, pre-school and growth
monitoring are also brought into the ambit of the Bill.

The most retrograde aspect of the legislation vis-a-vis children is the
facilitation of the backdoor entry of contractors into the ICDS. This is being done
by legislating that for each micro-nutrient, 50% of the Recommended Dietary
Allowance (RDA) is met (Schedule 2), the Bill is ensuring that, contrary to current
Supreme Court orders (2004,2006 in the PUCL vs. Union of India and Others). It
would lead to the further commercialization of children’s nutrition and vested
private sector interest taking over the supplementary nutrition programme.

The National Advisory Council (NAC) had detailed chapters in their draft
version of the NFSB which was forwarded by the UPA Chairperson to the
Government on dealing with the needs of the destitute and most marginalized
sections of our country including the urban homeless, people affected by

starvation, out of school children etc. through destitute feeding programmes,
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community kitchens, emergency feeding programmes and so on. I am deeply
saddened to note that all of these progressive parts of the NAC draft have been
removed from the Bill that has now been listed in Parliament, even though they
were included when the NFSB was tabled in December, 2011.

Similarly, the grievance redressal section of the NFSB, as drafted by the
NAC has been whittled down and turned toothless by the Ministry of Food,
Consumer Affairs and Public Distribution and reduced to a “jobs for the boys’
programmes for retired and serving government officials.

I would now like to dwell on the most shocking aspect of this legislation.

The force majeure section (52) of the NFSB 2011 reads:
“This clause provides for Force Majeure. It provides that the Central Government,
or as the case may be the State Governments, shall not be liable for any claim by
persons belonging to the priority households or general households or other
groups entitled under this Act for loss, damage, or compensation;, whatsoever,
arising out of failure of supply of foodgrains or meals when such failure of supply
is due, either directly or indirectly, to Force Majeure conditions, such as, war,
flood, drought, fire, cyclone, earthquake or any act of God. ”

As you will see the legislation seeks to actively deny those most in need of
food assistance, and those who are sure to die if these fundamental entitlements
are not made available in case of such emergencies. If you permit me, I would
like to draw an analogy here. This clause is akin to a Government stating that it is
willing to provide medicines to everyone, expect when they fall ill!

The legislation seeks to reduce the entitlement of foodgrains of those
families who are below the poverty line from the existing entitlement of 35kgs to
25 kgs per household per month. I would like to point out that based on Indian
Council for Medical Research (ICMR) recommendations, a household with two
working adults, two children and one old person, on an average requires 50 kgs of
foodgrains per month. I would therefore urge that no reduction in quantity is

allowed to pass though in the name of legislating the right to food.
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India’s agrarian crisis had led to more than a quarter of a million farmers
committing suicide since 1996. This is a statistic that the National Crime Records
Bureau (NCRB) has brought out and represents the largest wave of farmer suicides
in recorded human history. Yet, the NFSB pays lip service to agriculture. I fail to
understand why the Minimum Support Price Mechanism (MSP), which is a
statutory guarantee, could not have been affirmed as a legal entitlement in the
National Food Security Bill? How can India become food secure if 70% of its
people who derive their sustenance from the farm sector remain insecure? If there
was an opportunity for the Government to send a positive message to our farmers,
it was the NFSB. If the Government had taken on board the various
recommendations of the National Farmers Commission, chaired by Dr. M S
Swaminathan, and made them integral to the NFSB, it would have led to dramatic
change in the agrarian landscape of the country. Yet the Government has not
missed a single opportunity to miss an opportunity!

Lastly, I would like to draw the Government's attention to the Chhattisgarh
Food Security Act, 2012 (CFSA) that was passed by the State Assembly and is
currently being implemented there. It takes care of most of the concerns that I
listed above. I am hopeful that concerns of farmers will also be eventually added
to the CFSA. I am hopeful that Parliament will be able to make the necessary

amendments to the National Food Security Bill to make it progressive.
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The NFSB is a historic opportunity that India cannot afford to miss. I write
in this tone of anguish because I feel strongly that in so far as food security is
concerned, we should all be able to rise above our political differences and take a
bipartisan approach. India deserves better than what we are proposing to legislate.
If we do not rise to the occasion, the political class will once again be letting down
the millions of poor and marginalized people who have sent us to Parliament to

represent them.*....*
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ST, ¥olta TN A (S10): H AT e Sl SR WRPR DI gAAE <l gl... (au) |
TR qret @t SR A A GETEAT Sff 990 L (F@e) gdY Bl dRad qEE A
T Sf, . (FaE) ARV IRE YAR SN, PN HAL..(F@EM) 3R TSR B gdE ol
gl ...(IUF) S < B MW AEH Bl g WK H AN oF dlel < H HEH T8l BARNI
fergRaT BN (FaH) S B! I8 W BAN Q¥ & IATH AT Bl 8d o dlell JUIG-¢ bl 4§
gIAE ol g ... (Fag™) 3 Tl w9 H 39 e &l aikd &) & arg @4t 1Al & A
B FE AR H T BT BRIGT B (FIIH) AT § WHR A AT IR g L (@r@e) &R
TR 37l BT 59 A Nied Ao ... (Fag)
AR AT Urel & IR A § 39 9 &1 Wl o_ar ... (ahm)
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N W TR I (FHTATEISY) : FHIURT Heredn, § wre G [ b1 i PR gl (@)
YT WHR Bl Y8 HACHS o1, ... (FTYM) 2009 B A H AR AAB H I8 1
ATl ... (F9EF) S/ 910 DI W GHY AFIY U FEIGAT o SATge YIedmie) A9 Bl Ugd
B BU DEl A7l (Fae) AR e A QT St B SfiekRU H A%d GSdarei
BN 7 T W BB TRIRATSH B 9 4l BT A Bl ABIR B ... (@er) sar
gerd WA, Sl HHIE Sl Bl ghIAG Tedrgel drefid 7 W 9 fdd @l we @
o |... (AL T 39 < B TG ST BT AW HG F @l G Sqered Bt (@rar)

MADAM CHAIRMAN : The House stands adjourned to meet tomorrow on 7"
May, 2013 at 11.00 a.m.

15.16 hrs

The Lok Sabha then adjourned till Eleven of the Clock
on Tuesday, May 7, 2013/Vaisakha 17, 1935 (Saka). E


reporters
Friday, March 10, 2000/Phalguna 20, 1921 (Saka).
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